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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI

ORIGINAL APPLICATION NO. 139 of 2019
(Earlier O.A. No. 06/2018)

INT E :

Mahagunpuram Apartment Owners Association..... Applicant

Versus

Ghaziabad Development Authority &Ors. ...... Respondents

RESPONSE ON BEHALF OF MAHAGUN REAL ESTATE PVT LTD

1. That the aforesaid application has been registered to
consider the compliance report filed by Ghaziabad
Development Authority (GDA) in pursuance of order dated
20-08-2018 in O.A. No. 06/2018 as follows:

"The primary grievance raised by the applicant is that
respondents should be strictly comply with the conditions
of Environment Clearance Certificate dated 22" March,

2017, which is placed on record as Annexure A/4. A bare
perusal of the same in the description chart, reveals that
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laid down in the said environmental clearance, wherein
condition no. 10 mentions that 15% of the total plot area
shall be compulsorily made available for green belt
development, including the periphery of green belt.

2. That this Hon'ble Tribunal vide its order dated 25-03-2022
had directed the answering respondent to file its
response, if any, in the aforesaid Original Application.

3. That the subject housing complex has been constructed
as per environmental clearance certificate which
mandates that the construction and the green area should
be as per the breakup of the total plot area which is

stated in clause 7 of the Environment Clearance

Certificatewhich states as follows: -

Description As per Already . TO - bé7 After
Environmental Constructed constructed | Expansion
Clearance s S L

Total plot | 54630 sgm 54630 sqgm | - 54630sq

area | m

Space left | 8183 sgm 8183 sgm - 8183 sgm

for drive

way

Master Plan | 7679.78 sqm | 7679.78 - 7679.78

green sqgm _{sqm

Balance 38767.22 sqm | 38767.22 . 38767.22

Plot area. sqgm _sqmo

Deduction | 5815.08 Sgm. | 5815.08 5815.08

15% green Sgm. Sgm.

Net Plot | 32952.14 Sgm | 32952.14 32952.14




4. This comparative detail as given in clause 7 of the
environment clearance certificate, 15% green area is to
be considered upon the balance plot area measuring
38767.22 and not on the total plot area wherein already

7679.78 sq. mtrs., constitute part of “Master Plan Green”.

5. That the site plan of the project submitted by the

answering respondent itself also provides area statement

which gives breakup of the total plot area which is:

= “Sqm ! Sgm——
Ground |- |- e ‘ 13180.85
Coverage 6 sqm
(Permissible r ’
; I ; . R e e S M AR i B I NS, Eppe——
Ground 7442.251 7442.251 | | 7442.251
sgm. | sgm. o |sqm

AREA STATEMENT
S. ~ PARTICULARS  [SQ.MTR. |
NO.
1. | TOTAL PLOT AREA | 54630.00

2. | SPACE LEFT FOR driveway WIDENING AREA 8183.00
(45.00 METER MASTER PLAN driveway + 12.00
METER SERVICE driveway)
7448.00+735.00=8183.00 SQ.M».m |
MASTER PLAN GREEN AREA 7679.78

4. | BALANCE PLOT AREA 138767.22

DEDUCT 15% GREEN AREA OF (4)

5815.08




6. | NET PLOT AREA (4-5) T32952.14

7. | PERM. STILT/GROUND COVG.%=0F PLOT AREA | 13180.856 |
=40% OF 32952.14=11533.24 - I
8. | PROPOSED GROUND COVERAGE (22.3%) L7442 251

S

6. The Hon’ble Tribunal had disposed off the subject O.A.
with directions as per order dt.20.08.2018. In the order,
the Hon’ble Tribunal has mentioned the plot area as
54630 sq. mtrs. and has held that as per environment
Clearance certificate dt.22.03.2017 condition 10, it is
compulsorily provided that 15% of the total plot area shall
be made available for Green Belt Development including
the periphery of Green Belt.

/. That due to some inadvertent clerical mistake, 15% of
total Plot area was mentioned in condition no. 10 of
aforesaid EC dated 22.03.2017 instead of 15% of net plot
areadue to which an application dated 04.03.2022 for
corri.gendum in environmental clearance was fi.led by
answering respondent before State Level Environment

Impact Assessment Authority, Uttar Pradesh for



—corrigendum-in EC dated

following corrigendum:

22-03-2017

Sr.

No.

Description as per

approved EC

1

As per EC, Specific
Condition No. 10-
“15% are of the total

plot area shall be

compulsorily  made
available  for the
green belt
development

including  peripheral

green belt.”

e g e e

Description as per

proposal

As per proposal

"15% are of the Net plot
area shall be compulsorily
made available for the
green belt development
including peripheral green
belt.” |
However, the Green Area
details mentioned in the
Clearance

Environmental

is correct, i.e. 5815.08

sgmtr (17.64% of the Net

Plot Area) i
)

with the request the
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————— 8. This—the —aforesaid —application—dated—04-03-2022 for —
corrigendum in environmental clearance has been allowed
by State Level Environment Impact Assessment Authority,
U.P. (SEIAA)vide its order dated 19.05.2022 passed in
Minutes of the 606th Meeting of the State Level
Environment Impact Assessment Authority, U.P. (SEIAA).

9. That as per the aforesaid amended order dated
19.05.2022 passed in Minutes of the 606th 'Meeting of the
State Level Environment Impact Assessment Authority,
U.P. (SEIAA), 15% of the net plot area measuring
38767.22 sgmtrs shall be compulsory made available for
the green belt development which is 5815.08 sqg. mtrs.

10. That Ghaziabad Development Authority in support of
facts has also stated in para F, G and L of its compliance
report dated 18-03-2022 which reads as:

F:That the Master Plan Green which measures for
14.06% of the total project is also now developed
and around 1680 trees are now planted and it is
developed into green belt.

G: That the total green belt available currently in
the project is 4007.55 sqgm (in Pocket A, B, C,D) and
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— 67978 sqm-(Master Greerr Area) which brings the

total to 11787.33 which is 21.39% of the total plot
area i.e. 54630.00 which is in consonance with the
EC specific condiition 10 which requires 15% of the
total plot area to be green betlt.
L: That the total green belt available currently in the
project is 4007.55 sqm (in pocket ABCD) and
/679.78 sgm (Master Green Area) which brings the
lotal to 11787.33 which is 21.39% of the total plot
area r.e. 54630.00 which is in consonance with the
EC specific condition 10 which requires 15% of the
lotal plot area to be green belt.

1 1 That as per. compliance report dated 18.03.2022
submitted by Ghaziabad Development Authority, pursuant
to pocket D the major encroachment was a temple
constructed by the residents and Apartment Owner
Association (AOA) the same cannot be removed because
of tremendous pressure and opposition from the side of
Apartment Owner Association (AOA) and residents.

12. That this Hon'’ble Tribunal vide its order dated 03-
02-2022 directed the Uttar Pradesh Pollution Control
Board (UPPCB) to take remedial action following due

process of law and in compliance of the order passed by
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- -this—-Haﬁfb’re—-’Fribun“aT;UttEr_PWde_sz Pollution Control
Board (UPPCB) passed an order dated 04/03/2022
directing the answering respondent i.eMahagun Real
Estate Pvt Ltd to deposit an amount of Rs. 13,95,50,000/-
towards Environmental Compensation.

13 That the answering respondent i.e. Mahagun Real
Estate Pvt Ltd has filed a Writ Petition (C) bearing No.
2139 of 2022 Mahagun Real Estate Pvt Ltd V/s State of
U.P. Department of Enyironment, Forest and Climate
Change through Principal Secretary and Others before
Hon'ble Allahabad High Court, Lucknow Bench challenging
the aforesaid order dated 04-03-2022 passed by Uttar
Pradesh Pollution Control Board (UPPCB) and the same is
pending for adjudication.

14, It is pertinent to mention here that Hon’ble High
Court of Judicature at Allahabad, Lucknow Benchin the
aforesaid Writ Petition (C) bearing No. 2139 of 2022
Mahagun Real Estate Pvt Ltd Vs State of U.p. Department

of Environment, Forest and Climate Change through
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—Principat-Secretary and Others before Hon'ble Allahabad
High Court, Lucknow Bench vide its order dated 13-04-
2022 passed the following order/ direction:

Hon'ble Devendra Kumar Upadhyaya, J.

Hon'ble SubhashVidyarthi,J.

The Issue raised in this petition relates to the statutory or
otherwise competence of U.P. Pollution Control Board to
levy environment compensation. It has been argued by
Shri J.N. Mathur, learned Senior Advocate assisted by Shri
SidaharthNandwani, learned counsel appearing for the
pelitioner that neither the National Green Act nor under
the Environment Protection Act wherein the Pollution
Control Board has been created, confers an v authority or
power or jurisdiction on the Pollution Control Board to
levy environment compensation. Shri  Ashok Kumar
Verma, learned counsel for the respondent has submitted
that the impugned order has been passed in compliance
of some orders passed by the National Green Tribunal. He

has attempted to argue that it is not that such a e vy has
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————been—imposed by the Polfution Control Board without

| there being any statutory backing. Shri Verma remains
inconclusive in his arguments. Put up this case on
19.04.2022 as fresh.

In the meantime, it is directed that till the next date of
listing, no coercive measure shall be taken against the
petitioner/firm.

3 That without prejudice most of the construction
made by residents in green area has been removed and
removal of any further construction in green area of
project near Generator, Temple, Electric Sub-Station and
Road will adversely affect the interest of more than 6000
residents of the project. To amicably resolve the issue
and keeping the larger interest of the allottees/ residents
uppermost, the answering respondent has provided the
total area admeasuring 1601 sqm as Green Belt in the
project to the Applicant in lieu of construcfion made in

pocket A, B, C and D.



—— -Jﬁa%—-the—appﬁtant-ﬂ'ﬂe.—"rﬁahagu_rm ~Apartment
Owners Association through its president Mr. Yashpal
Yadav and answering respondent i.e. Mahagun Real
Estate Pvt Ltd through its Director Mr. Amit Jain without
any coercion, undue influence or any other pressurehave
entered into a Memorandum of Settlement on 07th June
2022 to amicably resolve the issue of Green Area in
respect of the said project on the following terms and

conditions:

1. That the first party has provided the total
area admeasuring 1601 sgm in master plan
green in the project to the second party in
lieu of construction made in pocket A, B, C
and D.

2. That both the parties shall also file an
application before competent authority
requesting not to demolish Generator,
Temple, Electric Sub-Station and Road in
the project and the first party upon receipt
the consent from the residents/ AOA as per
Uttar Pradesh Apartment (Promotion of
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——€onstruction, Ownershipand Maintenance)
Act, 2010 (as amended up-to date) shall
also file a revised layout plan before
Ghaziabad Development Authority
(“"Authority”) to regularize/ compound the
construction of Generator, Temple, Electric
Sub-Station and Road which has been made
in green area of the project.

3. The Second Party hereby further undertakes
that he shall file necessary reply / counter /
applications / affidavits / statements, if
required, before Hon'ble National Green
Tribunal in Original Application bearing no.
139/2019  titled as  “Mahagunpuram
Apartment Owners Association Vs
Ghaziabad Development Authority &Ors” to
the effect that their grievances regarding
green area of the project have been
amicably redressed and they has no
grievance or complaint against the First
Party or its Director/s or its employee/s
regarding Green Area of Mahagunpuram
Project

4. That the present Settlement has been

arrived at between the parties without any
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coercion, —undue influence oF any other
pressure. All the parties have signed this:
Settlement on their own freewill and after
carefully going through all the terms and
conditions as settled hereinabove.

5. The Parties hereto confirm and declare that
they have voluntarily and of their own free
will arrived at this Settlement. And the same
is not barred under any law.

6. That this Memorandum of Settlement has
been executed by the parties hereto after
mutual consent to all its provisions.

PRAYER

It is most respectfully prayed that the response on behalf
of Mahagun Real Estate Pvt Ltd may kindly be taken on
record and the Original Application may kindly be
dismissed.

Pass such other & further order as this Hon’ble Tribunal

may deem fit in the interest of justice

Mahagun Real Estate Pvt Ltd
(Respondent No. 2)



@)

w521 TP Y &1/1\ /
I

(Sl o)

Advocate
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——BEFORE THE NAT :

NEW DELHI

ORIGINAL APPLICATION NO. 139 of 2018

IN THE MATTER OF:

Mahagunpuram Apartment Owners Association..... Applicant
Versus

Ghaziabad Development Authority &Ors. ...... Respondents

AFFIDAVIT OF MR. AMIT JAIN, DIRECTOR OF RESPONDENT

NO.2, AGED 44 YEARS, S/O MR. P. K. _JALNJ&CL7 _VIVEK
VIHAR NEW DELHI

I, AMIT JAIN, the above named deponent do hereby

solemnly affirm and state as under:
1. That I am the director of Mahagun Real Estate Pvt Ltd

and as such I am well conversant with the facts of the case.

2. That accompanying response has been drafted upon my

/\ l‘\r

/ > hstruct:ons I state that the facts stated therein are true and

-q.‘\‘

c%rrebb ,and derived from the records of theysg €UN R : VT, LTD.

';'ﬁ.. > '..'\}%., /"J ONENT
N Authorised Signatory

VERIFICATION: -
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I, the above named deponent do hereby verify that the

contents of the above affidavit are true and correct to my

knowledge, no part of it is false and nothing material has been

- v

.50, concealed therefrom.,
‘ . GOIG i YU

[~ acan e | Verified at New Delhi on'this  day of June, 2022,

oghl ) . For MAHAGUN REAL ESTATE YT L.
i\\p !“—% o Pk / 0 5 JUL /“77 - a/T l:

ATTESTED

MOTARY PUBLIC
DELMD (INDIA)
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The Member Secretary , ot Uttar Pradesh
State Level Foviranment lmpact Assersment Authority (SEIAA )

Dhrectorate of Environment,

Dr. Bhimrao Ambedkar Paryavaran Parisar,

Vineet Khand-1, Gomii Nug

Lucknow (11 p

: ; fousing  Project
Subjeet:  Request  for Corrigendum  in EC  for - Group  Housing

; n Real
“Muhagunpuram® at Village Mehrauli, Dusana, Ghaziabad, U.P, by M/s Mahagun
Extate Pvi, 1id,

ek
Reference: KC Ref. No, 373![’:"?:!!5[’./\('}'3662_/20l6 dated 22.03.2017 granted by
SEIAA U.P,

Dear Sir,

This is in reference 10 (he above said project  was granted FC vide 11D No
373/!’nryn/SEAC/3662f20l 6 dated 22,03.2017.
As per the EC Jetter granie

d 1o us, we request the following corrigendum:
are as below:

The specific points

S. No, Deseription ay per approved ¢

Description as per Proposal

ot o S —

L As per EC, Specific Condition No, 10.

"13% area of the (o1 plot area shall e
compulsorily made available for the green
belr developmeny
grecn belr,

As per proposal,
"15% area of the Ne Plot area shall pe

compulsorily made available for the|
Including  peripheral green  belt  developmen; inc!uding’;

reripheral green belt.

B e R e

Green  Area Details |
mentioned  p the

Environmenta) ‘
Clearance g correct, je 5815.08 mzi
(17.64 % of the Net Plot Area), '
"-———-.-_h_-‘—'—'———_._‘—ﬁ- " T —— - sae

]
{

However the

—— ]
We hope tha You can consider our request ang Issue us a corrigendum at the earliest
Thanking You in advance :
Yours Failhf‘uily |
$ Mahagup Real Estate Pvt. Ltd. )
Authoriseqd Signatory [>*/\”‘ . ~
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3/5/22, 8:03 PM View Report of Forms
Form-10
APPLICATION FOR I : IRONMENTAL CLEARANCE
tTobe-fitted-upby User-Agency)

1. Details of Project

Proposal No. : SIA/UP/MIS/260079/2022

(a) Name of the project : Group Housing Project Mahagunpuram

(b) Name of Company / Organisation, : MAHAGUN REAL ESTATE PRIVATE LIMITED
(c) Registered Address. : A-19, Sector-63 Noida Uttar Pradesh 201301

(d) Legal Status of the Company. : Private

(e) Joint Venture (Yes/No) : No

2. Address for the Correspondence

(a) Name of the Applicant. : Peeyush Chaudhry
(b) Designation (Owner/Partner/CEO) : VP Architect
(c) Address :-
State : Uttar Pradesh
District : Gautam Buddha Nagar
Town / Village : No
(d) Pin Code : 201301
(e) Email : mahmeadows150@gmail.com
(f) Telephone no : No
(g) Fax no : No
(h) Mobile no : 9310638222
(i) Contact Person. : PeeyushChaudhry
(j) Website (if any) : No

3. Category of the Project/Activity as per Schedule of EIA Notification,2006

(a). Major Activity, : 8(b) Townships and Area Development projects.

Minor Activity : No

Major Sub Activity. : No

Minor Sub Activity : No
(b). Category : B1

Reason for applicant at central level/state level(in case of B1 and B2 ): No
(c). Reason : No

EAC Concerned (for category A Projects Only ): No

4. Location of the Project

(a) Plot No/Survey No/Khasra No : Plot no. 19
(b) Village : Mehrauli

environmentclearance.nic.in/state/Reports_State.aspx ?pid=n6hZlwnZmIRmW70no 1 SkkxX/dIRSdope8veuBuKOTH+L+nDiXI7Z605/: 7 +8vdLh&forms=i 1/4



3/5/22, 8:03 PM View Report of Forms
(c) Tehsil : Ghaziabad
(d) District : Ghaziabad
(e) State : Uttar Pradesh
(f) Pin Code : 201301
(g) Bounded Latitudes (Narth) : Yes

From : Degree:28, Minutes : 39, Seconds :58

To : Degree:28, Minutes : 40, Seconds :2
(h) Bounded Longitudes (East) : Yes

From : Degree:77, Minutes : 28, Seconds :41

To : Degree:77, Minutes : 28, Seconds :43
(i) Survey of India Topo Sheet No : 53 H/06

5 Details of Environmental Clearance

(a) Project Name : Group Housing Project Mahagunpuram
(b) MOEF&CC / SEIAA File No : 373/Parya/SEAC/3662/2016
(c) Date of issue of EC : 22/03/2017

ﬂr
(d) Uploaded EC letter ; &

6 Details of Consent to Operate

(1) Whether Consent to operate obtained (Yes/No) ? : Yes

lﬂr
(1) Uploaded copies of all Consent to operate obtained since inception: -

(iff)Date of issue : 10/11/2021
(iv)Valid Upto: 05/03/2022
(v)File No : No
(vi)Application No : No
-

(vii)lUploaded copy of Consent to operate valid as on Date: =

Z Corrigendum Sought for
Corrigendum in Configuration/ Corrigendums in Clearance condition/ Other (specify) : -
8 Details of Product (as per the approved EC)
Details of Products
Product / Activity . ’ Mode of Transport/
%No (Capacity/ Area). QuEntty Hte Transmission of Product
1 Total Plot Area 54630 sgm Others Select
2 Builtup Area 171107.033 sgm Others ‘ Select
3 Net Plot Area 32952.14 sgm Others Select

9 Details of Configuration (Multiple Entries Allowed)

Details of Configurations

S.no Plant/ Equipment/ Existing Proposed Final Remarks if Any
anvironmcntclearence.nic.inlstatefRepualh_Slale.aspx'Jpid=n6nZ|wanlRmW?Uno1 ::'r%x)(ldIHSdopeSveuBuKOTHL +NOrXt77605n7+SvJl h&forms=i 214



3/5/22, 8:03 PM View Report of Forms

Facility Configuration Configuration configuration
after
Corrigendum

1 NA 0 0 0

10 Reasons for Corrigendum

Reasons for Corrigendum : As per EC letter issued to us on 22.03.2017, the specific condition no. 10 to be corrected to-
15% area of Net plot area shall be compulsorily made available for the green belt development, including the peripheral
green belt.

11 Any Other Corrigendum required

Any Other Corrigendum Required
Description as per Description as per
S.no Reference of Approved EC Abpravid EC Propasal. Remarks
1 Specific Condition No. 10 of | 15 % area of total plot area 15 % area of the Net plot
EC letter shall be compulsorily area shall be compulsori

12 Details of EIA Consultant

Have you hired Consultant for preparing document (Yes/No) ? : Yes
(i) Accereditation No : NABET/EIA/1922/5A0143

(i1) Name of EIA Consultant : Perfact Enviro Solutions Pvt Ltd
(iii)Address : 5th floor NN mall Sector 3 Rohini New Delhi-110085
(iv)Mobile No: 9871591330

(v)Landline No : 01149281360

(vi)E-mail Id : info@perfactgroup.com

(vii)Category of Accreditation : A

(viii)Sector of Accreditation : Infra-ll

(ix)Validity of Accreditation : 26.11.2022

(x)Uploaded certificate of Accreditation certified by QCI/NABET : =«

13. Documents to be Attached

IIT
(a) Uploaded addendum to EIA/EMP Report: )
(b) Uploaded Copy of revised -Feasibility Report /Detailed Project Report (DPR) / Detailed Engineering Report / Detailed

=a
Conceptual Plan / Approved Mining Plan (in case of mining proposals): =

(c) Uploaded Copy of final Layout Plan: -
[~ ]
(d)Uploaded Cover Letter duly signed by the project proponent or authorized person: -

(e)Uploaded a copy of authorization duly signed by the project proponent in support of the person making this
=y

application on behalf of the User Agency: =

(f)Uploaded Additional File, If any : No Data

Essential Details Sought

Essential Details Sought

| I 1

environmenlclearance. nic.in/state/Reports_Slale.aspx?pid=n8hZIwnZimlRimW70no 1 Skx XUIR Sdupe8veuBuKO T+ L #nDiXITZ0056/v7 + 3vdl h&furms=i 34




3/5/22, 8:03 PM
S.no.

EDS Sought Date

View Report of Forms
EDS Sought

Letter

NIL

NIL

Additional Detail Sat ight:

14. Undertaking

(a): I'hereby give undertaking that the data and information given in the application and enclosures are true to be best of
my knowledge and belief and | am aware that if any part of the data and information found to be false or misleading at any
stage, The project will be rejected and clearance given, If any to the project will be revoked at our risk and cost. In
addition to above, | hereby give undertaking that no activity / construction / expansion has since been taken up.

(b)Name : Peeyush Chaudhry
(c)Designation: VP Architect

(d)Company: MAHAGUN REAL ESTATE PRIVATE LIMITED
(e)Address: A-19, Sector-63 Noida Uttar Pradesh 201301

environmentclearance.nic.in/state/Reports_State.aspx?pid=nGhZlwnZ mIRmW70na 1 SfkxXMIRSUupe8veuBUKOTI+1 +nIrkI7Z605/07 + Svl hitorms=1
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~ State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vinest Khard- |, Gomei Magar, Ludknms-226 010

PO "o T-522- 2300 54T, Fax - 91-927-2300 540
E-mail : doeuplio@yabioncom
Weebssite : wiww selagup.com

Minutes of the 606" Meeting of the State Level Environment Impact Assessment

Authaority, UP (SEIAA] held an 19.05.2022

Thie meeling of 606" State Level Enviconment Impact Assessment Autharity, UP [S088] was held

an-line on 19.05.2022 at the Directorate of Environment, The following were present in the maating:-

1. Dr. Rajiv Kumar Garg Chairman, SELAA, LLP

Z, Shri Paras Nath Member, SELAA, U.P

3. Shrl Ajay Kumar Sharma Member Secretary, SEIAA, U.P
nida A- Replis

Group Housing Project Mahagunpuram, A-19, Sector-63 Noida Uttar Pradash 201301 MAHAGUN
REALESTATE PRIVATE LIMITED Fila no-

SELAA gone through the letter of the project proponent regarding amentment in issued EC. SEIAA
gone thraugh file and docurrents and agreed with the requast to emend the issued EC as faftg:

SN, | Description as per approved EC Dezcription as per proposal

1, “15% ares of the total plot area shall be | “15% ares of the total Net Plot area shall be
comipulsary made svailable for the green belt | compulsory sade awailable for the groen
development including peripheral green belt” | belt  developrment including  peripheral

green belt.”

ﬂe;t ali the condition shall remain same.

Apedna B- Minutes of 650" SEAC-1 Mecting Dated 09/05/2022

- Chandleva Kalap, Tehsil- Sadar, Distrigt-
ha, Filg No.  7005/Propossl  No.

(] ST, ) HE=y S
SELAA agreed with the recornmendations of the SEAC to grant the prior Environmental Claarance
1o the proposed project along with a1l the general and specilic conditions as sugpested by the SEAC
but the SEIAA replaces the specific condition regarding cduster certificate as "If in future during the
progressive mining this lease area becomes part of cluster e, area equal to ar more than 5 ha.,
fimited to B-1 category, then additional conditions based on the EIA conducted by the concerned
lease holders shall be imposed and Joint EMP shall be implemented, The fease hoider shall
mandatonly follow alt the imposed conditions atherwise it will arount to viakation of £.C. conditions,
if the certificate related to cluster provided by the campetent authority is found false or incorrect
then panitivee actions a5 pee the law shall be initisted against the authority issuing the duster
cerlificate” and adding Tollowing conditions:.

1. Validity period of this CCis 5 year from the date of issue as the Lol has been issued for a periad af
5 year or co-terminus with the validity of current mine plan or current lease pariod whichever is
earlier. After this period the €C will Become nell and void.

Z. A certificate from Forest Department shall be obtained that no forest land is invoived in mining
or @4 4 route and B forest land §s involved the prolect proponent shall obitain forest clearznce and
permission of Central and State Government as per the provislons of Forest {conservation| Act,
1980 and submit before the stact of wark.
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The mining l2ase helders shall, alter ceasing mining operations, undertake ie-grasseng the mmsng

e

10

11.

13

14,

15

arca and any other arez which may have been disturbed due to thelr mini ng activities and restore
the land to a condision which is fit for growth of fodder, flara fauna etc,

Three tier green shelter bedl of 7.5m width should be developed on the periphery of mine legse
area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Ageiculture University.

Plan for using the mine vold for productive use in consultation with Iocal administration and
gram-panchayat,

I the proposed project is sitvated in notifled 2rea of ground water extraction, where creation of
news weells for ground water extraction is not allowed, requirement of frosh water shall bs met
from alternate water sources ather than ground water or legally valid source and permission from
the competent authority shall be obtained 10 yse it

Froject Proponent should submit acticn ghan far carrying out plantation at least @1,000 plants /
b of fease area, In this case, PP should prepare a plan, duly approved either by Farest
Deparvment or Horticulture Department, for planting at least 1,060 plants, either on government
land or community land, within a periphery of & km from the boundary of the fease ares along
with peovision for maintenance for § years, Survival of plants should nat be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be trested as vielation of £C
congiticn,

tn consultation with District Environment Autharity or an Authority nominated by concerned DA,
project progonent will prepared a conservation and managemont plan for rejuvenation and
management of water bodies having total surface area of mere than 5 ha. Funds for the same will
be kept in a separate bank ascount and six monthly compliance status will be gresented by
project proponent before the nomisated suthority in the District,

Department of Geology and Mines, Gevernment of Uttar Pradesh and {or mncerned districe
administration, before refeasing the security deposiz ta Praject Propoment will ensure thast Projecy
Froponent has fully complied with the EC conditions. Non-complianee, if any, should be reported
ta UPSPCR for appropriate legal action and recovery of compensation,

Any application for transfer of this EC, during its valldity periog unless it is cancelleg by a
competent authonty, has to be oecessarly arcompaniod with status of campliance of EC
conditions duly certifiad by IR, MoEFCE, Gol, Lucknow,

Project Proponent / Consultant has given an affidavit that the project area doesa’t fall within the
boundary of Critically Polluted Ares {CPA]. If the affidavit given by PP/ Consultant bs found to ke
false then EC will be cancelled and logal actions will be Initiated against them, Further, mining
should nat commence without obtaining certificate from DM, Mirzapur that area doesn‘t attract
CPA and & copy of the same shauld be submitted ta SEIAA,

Mumber of mining projects are comilng up in disteict. Repartment of Geology B Mines, GoUP to
carry aut regional EIA-EMP report including carrying capacity of environmental components ta
BE52S5 the capacity to further bear the pollution ioad for such areas within 2 period of 1 year and
submit the sarme to SEIAS, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish reguired
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Detalls of existing CAAQMS, if any, be submitted within a period of
three months,

Large numbsr of mining projects are onpoing as wall a3 e mining leases are coming up in the
districk. A reference be sont 1o DGM and W%, SPCB far preparing mitigation plan for contraliing air
pollution in the district especially in mining areas.

If the @ir quaiity deteriorates due to mining, then District Adrrinistration & Directorate of Mining
should ensure that mining be stopped immediateby. Adequate measures be taken for rastoring air
quality and mining should commence enly when air Ruality attains the prescribed standards.,

!
i
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Sadar,

1

Mahoba, Shel smu Shaak,ar Trigathi, Arealzidlta Sile No. 7009/6404/Propos mal | No.

Iry bight gi discussion helbd in SELAA meeting no, 597 dated 05.05,2022, SEIAA opined to accept the
recommendition of SEAC-T and granl EC to the said project slong with all the general and spedific
conditions as suggested by the SEAC-1 adding following specific conditions -

Validity period of this EC Is 2 year from the date of Issue as the Lol has bean issusd for a pericd of
2 year or co-terminus with the validity of current mine plan or current lease pericd whichever is
eartier. After this period the EC will become null and voed.

;4

3.

io.

12

i3

Directions/suggestions given during public hearing and commitmen: made by the groject
proponent should be strictly complied,

A certificate from Forest Department shall be oltained that no forest land is involved in
mining ar as a route and if forest land is involved the praject proponent shall obtain foress
clearance and permission of Central and State Government as per the provisions of Forest
{conservation} Act, 1980 and suhmit bafore the start of work,

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to thelr mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna ete,

Three tier green sheiter belt of 7.5m width should be developed on the periphery of mine
lease area. Llocal and native speces should be plinted in consultation  with
Forest/Hortlculture Department/Agriculture University.

Plan for using the mine void for productive use in consultation with focal administration and
gram-panchayat,

If the progesed project i3 situated in notified sres of ground water extraction, where creation
of new weils for ground water extraction is not allowed, requirernent of fresh water shall be
met from alternate water sources other than ground water or legally velid source and
permission fram the competent authority shall be ohtalned to use it

Project Proponent should submit action plan for carrying out plantation at least 1,000
plants / hi of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticultuse Depasiment, for planting at least 2,000 plants, either on
government land or community land, within a periphery of 5 km from the bourdary of the
lease area along with prevision for malntenance for 5 years. Survival of plants should not be
less than the survlval rate notified by Uttar Pradesh Forest Departrment atherwise it will be
treated as viclation of EC candition.

In consultation with District Environment Authority or an Authority neminated by concerned
DM, project gropanent will prepared a conservition and management plan for rejuvenation
and mansgement of water bodies having total surface area of more than 10 ha. Bunds far the
same will be kept In a separate bank sccount and siv monthly compliance status will be
presentad by praject proponent befare the nominated authiority in the District,

Department of Geology and Mines, Government of Uttar Pradesh and / gr concemed district
atministration, before releasing the security deposit to Project Proponent will ensure that
Praject Proponent has fully complied with the EC conditions. Non-compliance, if any, should
be reported to UPSPCB for appropriate legal action and recovery of compensation.

- Any application for vansfer of this EC, during its validity period unless it is cancelled by a

competent authority, has to be necessarly accompanied with status of compliance of EC
conditions duly certified by IR0, MoEFCE, Gof, Lucknow.

Number of mining projects are coming up In district. Departmant of Geology & Mines, GoUP
to carry out regional EIA-EMP report including carrving capacity of environmentat
components to assess the capacity to further bear the pollution lead for such areac within a
perind of 1 year and subsmit the same to SE184, UP for evaluation,

Degartment of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within & period of one year and submit geo-referanced map of
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4.

period of three months.,

14, Large number of mining projects are ongoing as well as new mining leases are coming up In
the district. A reference be sent to DGEA and WS, SPCR for preparing mitigation plan for
contralling alr pollution in the district especially in minirg areas,

15, If the air guality deteriorates due to minlng, then District Administration & Directorate of
Minkng should ensure that mining be stopped immediately. Adequate measures be takea far
restoring air quality and mining should commence oaly when air quality attains the
preseribed standarde,

Stone, Khanda & Gittl, Boulder Mining at Arazi No. 935, Khand No, Vi o i 3
Mahoba, Sﬂgl nahu _Singh__Area 3,643 Ha., File No. 7021/6366/Propesal  Ne.

SEIAA agreed thh thc recommendations of the SEAC-1 to close/ delist the file as the project
oroponent did not appear and open only after submission of anline request on prescribed onfine
portal, A letter shall be send to DM, Mahoba to ensure Lhat no mining activity is started untit valid £C
iz obtained and In case mining has been carried aut withaut valid EC then work should be stopped
and fegal action should be initiated agalnst the pe.

IH P{MAIN/26 f2022

SElAA epread wi;h the recommendations of the SEAC to grant the prier Environmental Clearance
to the proposed project along with all the general and specific conditions as supgested by the SEAD
but the SEIAA replaces the specific condition regarding duster certificate as "If In future during the
progressive mining this ltase area becomes part of cluster i.e. ares equal to or more than S ha.,
liemited Lo B-1 categey, then additional conditions based on the EIA conducted by the concorned
lease holders shall be imposed and joint EMP shall be implemented. The lease holder shalt
mandatarily follow all the imposed conditions otherwise it will amount te vialasion of £.0. conditians.
If the certificate relfsted to cluster provided by the competent authority is Tound false or incorrect
then punitive actions as per the faw shall be initiated against the authority ssuing the cluster
cortificate” and adding following conditions:

1. Validity period of this EC is 5 year from the date of issue as the Lot has been issued for 3 periad of
5 year or co-terminus with the validity of current mine plan or current lease perdod whichaver is
earfier, After this period the EC will become null and vold.

2. Acertificate from Forest Department shall be obitained that no forest land is invetved in mining
or a5 & route and if farest land & involved thie projoct proponent shall obtaln forest clearance and
permisson of Central and State Gowernment as per the provisions of Forest (conservation) Act,
19380 and submit before the start of work,

3. The mining lease holders shall, after ceasing mining operstions, undertake re-grassing the mining
ared and any other area which may have been disturbed due ta their mining activities and restare
the land to a condision which is fit for growth of fodder, flora fauna etc.

4. Three tier green shelter belt of 7.5m width should be developed an the periphery of mine leass

grea. Local and native species should be planted in consultation with Porest/Hortlcelure
Department/Agriculture University,

5. Plan for using the mine vold for productive wee in consultation with lecal administration and
gram-panchayat.

6. If the proposed project is situated In notified area of ground water extraction, where creation of

new wells for ground water extraction is not allowed, requirement of frash water shall be met
from alternate water sources other than ground water or legally valld source and permission fram
the competent autharity shall be obtained to use it

7. Project Prapanent showid submit action plan for carrdng out plantation st least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly spproved cither by Forest
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6,

tand or community land, within a periphery of & km from the baundary of the lease area along
with provision for maintenance for 5 years, Survival of plants should not be less than the suruival
rete notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
conditon,

8 In consultation with District Envireamant Authority ar an Authgeity nominated by concorned DM,
project proponent will prepared 2 conservation and management plan for rejuvenation and
management of water bodies havieg fotal surface area of more than 10 ha. Funds for the same
will be kepl in a separate bank account and six monthly compliance status will be presented by
preject proponent before the nominated authority in the District.

9. Department of Geology and Mines, Goverament of Uttar Pradesh and { or concerned district
administration, before releasing the security deposil to Project Proponent will ensure that Project
Progonent has fully corrplied with the EC conditions. Hon-eamipliance, if any, should be reported
ta UPSPCR for appropriate logal action and recovery of compensation.

10. Any application for transfer of this EC, during its vafidity perlod unless it i cancelled by a
competent authority, has to be necessarily accompanied with status of cormphance of EC
conditions duty certified by IRO, MoEFCC, Gol, Lusknow.

11, Project Proponent / Consultant has given an affidavit that the project srea doesa’t fall within the
houndary of Critically Pofluted Area (CPA). If the affidavit given by PP / Consultant is found to be
false then EC will be cancelled and legal actions will be initiated against them, Further, mining
should nat commence without obtaining certificate from OM, Mirzapur that area doesn't attract
CPA and a copy of the same should be submitted to SEIAL,

12, Number of mining projects are coming up in district. Department of Geology & NMines, GolUP o
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity 5o further bear the poflution lead for such areas within a period of 1 vear and
submit the same w SEWAA, UP for evaluation.

13, Department of Geology & Mines, GoUP in consultation with UPSPCR will establish required
ftupriber of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQNS, (f any, be submitted within a period of
three months.

14. Large number of mining projects are ongoing as well as new mining leases are coming up In the
district. A reference be sent to DEM and IS, SECE for preparing mitigation plan for contrafling air
paliution in the district espedially in mining areas.

15. I the air quality deteriorates due te mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately, Adequate measures be taken for restosing air
quality and mining should commence only when air quality sttains the prescribed standarde,

$ oba Al nreg: 1.1 a e SIASUP/MIN/ET7247/202;

Inlight of discussion held in SEIAA meeting no, 587 dated 05.05,2022. SEIAL ogined to accept the
recommendation of SEAC-1 and grant EC to the said project along with all the general and specific
conditions as suggested by the SEAC-1 adding following specific conditions:-

1. Valigity peried of this EC is 5 year from the date of issue as the Lol has been issved for a
periad of 5 year or co-terminus with the validity of current mine plan or current lease period
whichewver is earlier. Aftar this perlod the EC will become null and woid,

2. Directions/suggestions given during public hearing and commitment made by the project
pregonent should be strictly carmplied,

3. A certificate from Forest Department shall be obtalned that no farest land is invalved in
mindng or as a route and if forest land is invoived the project prepanent shall obtain forest
clearance and permission of Cantral and State Government a5 per the provisions ef Forest
(conservation) Act, 1980 and submit before the start of work,
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¥ i MUNINE operannns, underiake re-prassing

rnmmg area and any other area whlch may have been disturbsed due to their mining activitias

and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shefter belt of 7.5m width should be developed on the periphery of mine

lease ares. Local and  native species should be planted in consultation  with

Forest/Horticulture Department/Agricultere University,

&. Plan for using the mine void for productive use in consultation with jocal administration and
gram-panchayat,

7. If the proposed project is situated in notified srea of ground water extraction, whers creatien
of new wells for ground water extraction is not allowed, requirement of fresh water shall be
met from alternate water sources other than ground water or legslly valid source and
permisgion from the competent authority shall be obtained to use it

£, Project Propanent should submit action plan far carrying out plantation at least @1,000
plents / ha of lease area, In this case, PP should prepare a plan, duly approved either oy
Forest Department ar Horticuliure Department, for planting at least 2,000 plants, aither on
governrment land or community land, within @ periphery of 5 km from the boundary of the
lease area alung with prevision for mainlenance (o1 5 years, Survival of plants should nol be
less than the survival rate notified by Uttar Pradesh Forest Department othervise it will be
treated as violation of EC condition.

9, In consultation with District Environment Authority ar an Authority naminated by eoncemed
DM, projoct proponent will pregared a conservation and manzgement plan for rejuvenation
and raragement of water bodies baving total surface srea of more than 10 ha. Funds for the
same will be kept in a separate bank account and six monthly compliance status will be
prezentad by project groponent before the nominated authority in the Disteict,

10. Department of Geology and Mines, Gavernment of Uttar Pradesh and / or eoncerned district
administration, before releasing the security deposit to Project Proponant will ensure that
Project Proganent has fully complied with the EC conditions, Non-compliance, if any, thould
be reported to UPSPLE for appropriate legal action and recovery of compensation,

11. Any application for transfer of this EC, during its validity period unless it is cancalled by a
competent authority, has b be necessarily acoompanied with status of complisnce of BC
conditions duly certified by RO, MoEFCC, Gol, Lucknow.

12. Numbaer of mining projects are coming up in district, Department of Geology & Wines, Goup
to carry out regions! EIAEMP report including carrving capacity of envircamental
components 10 assess the capacity 1o further bear the pollution load for such aress within a
period of 1 year and submit the same bo SEIAA, UP for evaluation.

13. Department of Geology & Mines, GeUP in consultation with USSPCR will establish requiced
rumber of CAAGMS In district within 3 perfod of one year end submit geo-referenced map of
these stations along with data. Details of existing CAAGQMS, if any, be submitted withln a
period of three months.,

14, Large number of mining projects are ongoing as well as new mining leases are coming up in
the district. A reference be sent to DGM and MS, SPCR for praparing mitigation plan for
contrelling air poliution in the district especially In mining areas,

15, If the air quality deteriorates due to mining, then Distrlct Administration & Directorate of
Mining should ensure that mining be stopped immediately. Adequate measures be taken for
restoring air quality and mining should commence only when air quality attalns the
preseribed standards.

]

3 = diitc A 15 8% K e iLh 11012 it
Shrl Seer wal Sir h., A!eﬂ 4.0 EN File No. 541 Pro nsal No. SIASUP/IN/GL245/2021
Irs light of discussion held in SEIAA meeting no, 597 dated 05.05.2022. SEIAA opined to accept the
recommendation of SEAC-1 and grant £C to the said project zlong with zll the genersi and specific
eandilions as suggested by the SEAC-1 adding following specific conditions:
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10.

11

12,

i3.

i4.

i Vperin iz EC I 5 ye Tl i TEEN LLSUAE 10F 4
period of 5 year ar co-terminus with the validity of current mine plan or cusrent lease period
whichever is earlier. After this peried the EC witl become null and void

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

A certificate froom Forest Department shall be obtalned that no forest land is invelved in
mining or as a route and if forest land is involved the project proponent chatl abtain forest
clearance and permission of Central and State Gowernment as per the provisions of Forest
[corservation] Act, 1980 and subenit before the stant of worke,

The mining lease holders shall, after ceasing mining eperations, undertake re-prassing the
mining grea and any other area which may haus been disturbed due 1o their mining activities
and restore the land te a condition which (s fit for growth of fodder, flaca fauna ege.

Three tier green shelter bels of 7.5m width should be developed on the perighery of mine
lease  area, local and native species should be planted in consuitation with
Forest/Horticulture DepartmentfAgriculture University,

Plan for using the mine void for productive use in consultation with local administration and
Fram-panchayat.

If the proposed project is situated in notified ares of ground water exteaction, where creation
of new wells for ground water extrection Is not allowed, reguirement of fresh water shall be
met from alernate water sources ather than ground water or legally valid source and
permission from the competent authority shall be obtained to use it

Project Praponent should submit action glan for carrying out plantation at least @1,000
plants / ha of lease arga. In this case, PP shouwld prepare 8 plan, duly approved either by
Forest Department or Horticulture Department, for planting at leasl 5,000 plants, pither on
government lznd or community land, within a periphery of 5 &m from the boundary of the
lease area along with provision for malntenance for § years. Survival of planis should not ba
less than the survival rate notified by Uttar Pradesh Forest Department atherwise [t will be
treated as vinlation of EC condition,

- Inconsultation with District Environment Autherity or an Authority nominsted by concerned

DM, project proponent will prepared a conservation and managemant plan for rejuvenation
and management of water bodies having total surface area of more than 25 ha, Funds for the
same will be kept in & separate bank account and six monthly complisnce status wilk ba
presanted by project proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concarned district
administration, before releasing the security depaosit te Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, shou!d
be reported to UPSPCE for appropriate legal action and recovery of compensation,

Any application for transfer of this EC, during its valldity period unless it is cancelled by a
competent authority, has to be necessarily sccompanied with status of compliance of EC
conditians duly certified by 1RO, MoEFCE, Gol, Lucknow.

Rumber of mining projects are coming up in district, Department of Geolopy & Mines, GoUp
to carry out regional EIA-EMP report Including carrying capadty of environmental
components to assess the capacity to further bear the pallution load for such areas within a
period of 1 year and submit the same to SEIAA, UP for evaluation,

Department of Geology & Mines, GolU# in consultation with UPSPCE will estabdish recguired
nurmber of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data, Details of esisting CAAOMS, If any, be submitted within a
pericd of three moenths,

Large number of mining projects are ongaing as well as new mining loases are coming up in
the district, A reference be sent to DGM and MS, SPCB for preparing mitigation plan for
controlling alr poliution in the district especlally in mining areas.
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T tA¢ air quallty oetenorales due to mining, then District Administration & erectorate of
fdining shauld ensure that mining be stopped immediately,. Adequate measeres be taken for
restoring air quality and mining should commence oaly when air quality attaing the
prascribed standards.

§.  Stone, Khanda & Gitti, Bowlder Mining at Arazi No, 356, Khand Mo, ~ 1, Village- Dudhariva, Tehsil-
Mahoba & District- Mahoba, Shri Arun Bhaskar., M/S Tiwari Construction., Area 1.214 Ha,, File No.
7029/6402 /Proposal No. SIA/UP/MIN/74827/2021

In light of discussion held in SELAA meeting no. 597 dated 05052022, SEIAA opined to accept the
recommendation of SEAC-1 and grant EC ta the said project along with all the peneral and specific
conditions as suggested by the SEAC-1 adding following specific conditions:-

1

5,

10.

11

‘Walidity period of this EC is 5 year from the date of issue as the Lol has been issued for a
period of 5 year or co-terminus with the validity of current mine plan or current fnase period
whichiver is earlier. Afler this pericd Lhe BC will become null and waid,

Directions/suggestions given during public hearing and commitment made by the groject
propanant should be strictly complied.

A certificate from Forest Department shall be obtained that no forest land Is involved in
mining or a5 3 rovte and if forest land is involved the project proponent shall obtzin forest
clearance dod permission of Central and State Gosvernment as per the provisions of Forest
(conservation} Act, 1980 aad subsmit before the start of work,

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to @ condition which is fit for growth of fodder, flora fauna ete.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine
lease  area. Local and  sative  species should  be  planted G0 consultation  with
Forest/Horticulture Departrment/Agriculture University,

Plan for using the mine void for productive use In consultation with locel adminlstration and
gram-panchayat.

if the proposed project is sitvated in notified area of ground water extraction, where creation
of new wells for ground water extraction s not allowed, requirement of fresh water shall be
met from aiternate water seurces other than ground water or legatly valid source and
parmission fram the competent authority shall ba obtained to use it.

Project Propoment should submit action plan for carrying out plantation at least {1,000
plants / ha of lease area. In this case, PP should prepare a plar, duly approved either by
Forest Department or Horticuiture Department, for planting at least 2,000 plants, either on
government land o community land, within a periphery of 5 km from the boundary of the
Ipase grea along with provislon for maintonance for & yoars, Surwval of plants should not be
less than the survival rate notifled by Uttar Pradesh Forest Department otherwise it will be
treatad as viodation of EC condition.

In cansultation with District Environment Autharity or &n Authority nominated by concerned
O, project proponent will pregared a conservation and management plan for rejuvenation
and managemant of water bodies having total surface area of more than 10 ha. Funds For the
same will be kept in a separate bank account and six monthly compliance status will be
presented by project propanent before the sorminated autharity in the District,

Department of Gealogy and Mines, Government of Uttar Pradesh and [ ar concerned district
administration, before releasing the security deposit to Projeet Froponent will ensure that
Project Froponent has fully complied with the EC conditions. Mon-compliance, if any, should
be reported to UPSPCB for appropriate legsl action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
condilions duly centified by IRG, MoEFCE, Gol, Lucknow.

12. Number of mining projects are coming up In district. Department of Geology & Minas, GeUP

to camry out regional EIA-EMP report including carrying capacity of eawlronmental
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COTTEFOTETTS [0 B55ESs THE Capooity o TUTLNEr bear the pollution load far suoh areas within a
period of 1 year and subymit the same to SEIAR, UP for evalustion,

13. Department of Geology & Mines, GolIP in consultation with UPSPCE will establish required
number af CAAGMS In district within & period of one year and submil geo referenced map of
these stations along with data. Detalls of existing CAAQMS, If any, be submitted within 2
period of three months,

14. Large number of mining projects are ongoing a: well as new mining leases are coming up in
the district. A reference be sont to DGM and MS, SPCB for preparing mitigation plan for
controlfing air pollution in the district especiatly in mining areas,

15, If the air quality deterlorates due to mining, then District Adrministration & Diractorate of
Miring should ensure that mining be stopped immediately. Adequate measures be taken for
restoring air quality and mining should commencoz only when air quality attains the
preseribed standards,

9. mmsmdﬁmgmm 8l Gata Nn,-iaﬂ ml. !ﬂ gge- nadm Ram, ‘I’glggli - Sadar, District- Mirzapur,
‘ 12 ha., Fi 53 A I BEO

sﬁm noted thal SEAC-}. has remmmendmd 10 pram EC 1o the ahws pro;ecta SEINA gone
through file and documents and found that in DSR Gata no. mentloned as 1312/1 whereas in &li
ather documents it is mentioned as 1312 mi. Henve SE1AA ogined that DSR duly approved by the
competent autherity or isssed under authorization from competent suthority should be
submitted.

95/ Propo !N 4737 BQ
SEIAA agreed with the recommendations of the SEAC-1 to dose/delist the file 25 the project
propanent did not eppear and open only after submission of online request on prescribed anline
portal. A letter shall be send to DM, Mahoba to ensure that no mining activity is started until valid EC
is obtained and in case mining has been carried out without valid EC then work should be stopped
and fegal action should be initlated against the PP,

SEIAA agread with the recommendations of the SEAC-1 to close/ defist the file as the project
sopanent did not appear and open only after submission of online request on prescribed online
portal. A letter shall be send to DM, Gautam Buddha Nagar; CEO, Greater Noida Development
Authority; and MS, SPCB that no construction should take place without valid EC and in case
construction has been carfied out without valld EC then work should be stopped and legal action
should be initisted against the PR

&y Singh Pundir,, Fite No, 6950/ Proposal No. SIASUP/MIS, E!.I.SDLZ_QZZ
SEWAA agreed with the recammenﬂmﬁﬁs of the SEAC-1 to grant the prior Enviroamental
Clearance o the proposed projoct along with all the general and specific conditions as supgested by
the SEAC. In addition to the conditions imposed by SEAC the SELAA added following additiona! specific
conditlans:-
i- Guidelines lssued by CAAQMS for NCR region regarding the wse of DG sets during
construction and operational phase should be followed.
2- The praject propenent shall submit within the next 3 manths the details of salar power plant
and selar electrification detalls within the project.
3- The project praponent shall ensure to plant brond loaf trees and their maintenance. The
CPCB guidelines in this regard shall be followed. é’%
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Minutes of the 606" Meeting of the SCIAA, UP held on 16.05.2022

#

LA a . e L

year wise CER activities along with cost and ather details, CER activities must not be less 2%
of the project cast. The CER activities should Be related to mitigation of Environrrental
Pallution and awareness for the same.

5 The project proponent shall submit within the next 3 monthes the details of estimated
construction waste penerated during the construction period and its management plan,

& The prejest proponent shall submit within the nest 3 months the details of segregation plan
of MSAL

7- The project proponent shall ensure that waste water is properly treated in TP and maximum
amount should be reused for gardening fiushing system and washing etc. For reuse of water
far irrigation sprinkler and drip irrigation system shall be instalied and maintained for groper
function, Part of the treated sowasge, if discharged to wewer ling, shall meet the prescribec
standards for the discharge.

B- Undar any elrcumstances untreated sewage shall nat be discharged te municipal sewer fing,

8- The preject propanent will ensure that proper dust control arcangements are made during
construction and proper display board is installed at the site to inform the public the steps
taken to control air poliution as per the Construction and Oemolition Waste Management
Rules.

10- The project propanent shall install micro solar powes plants, teflets in nearby villages, public
phace of schaol from CER fund of the project for which E.C is granted in addition 1o and water
harvesting pits and carbon sequestration parks / designed ecosystems.

11~ A certificate from Forest Department shall be obtained that no forest land is involved and
forest land is Involved the project proponent shall obtain forest dearance and permission of
Central and State Government a5 per the provisions of Forest (conservation) Act, 1580 and
submit before the stant of work

12- In compliance 1o Hor'ble Sugreme Court order dated 13/01/2020 in & no. 15E12&/2019 and
158129/2019 ia 'Writ petition no. 1302971985 (MC Mehta Vs GO and others] anti-smog guns
shall be Installed to reduce dust during excavation.

13- i the proposed project is situated in notified ares of ground water extraction, where creation
of rew wells for ground water extraction is not allowed, requirement of fresh water shall be
met from alvernate water sources other than ground water or lepally valid source and
permission from the competent authority shall be obtained to use it

14- Prowision for charging of electric vehidles as per the guidelines of Gol / GoUP should be
submnitted within the next 3 months,

Vishnu Labwanl, Mfs Satillls Sahkari Awas Samti,  File No. 6350/6155/Proposal No.

s P/MIS/215063/2021

SEIAA noted that SEAC-1 in their Mol has communicated as follows «

"B per the direction of SEIAA the matter was listed in 650th SEAC meaeting dated 09/05/2022. The
SEAC has gone theough file and all docurnents and chiserved as follows:-
1. The case was submilted on 03/07/2017 to MoEFCC, Govt. of india under vislation category
[vlde proposel no. IA/UP/NCP/B5BEB/2017). At that time violation window was open.
2. MOEFCC, Gol through its email dated 06,/01/2021 at 2:37 pm informed the project
progonent that his case has been transferred to SEIAL, UP in 2018,
3. SEACin its mouting dated 15/01/2021 took the following desision::
"Thix SEAC gone throwgh the Eamail dated 06/01/2021 of MoEFRCC, Govt, of India and
request letter of project proponent dated 05/01/2021 and opined that the project
proponent should apply again through online portal so that the case may be taken as
violation case as per MoEFBCC, Govt. of India Notification no. 5.0. 1030(E} dated

08/03 2018~
_ «@ Page 10 of 12



Minutas of 1hs 606" Meeting of the SEIAA, UP hold on 19.05.2027

CRASEAR meeting dated 11/02,52022

and decided as follows:-

“SEIAA apreed with the recommendation of the SEAC that the project proponent should

apply again thraugh online portal so that the case may be taken as violation case as per

MoEFRCC, Govt. of Indis Notification no. 5.0. 1030[E) dated 0B/03/2018."

5. Project proponent apglied for terms of reference (ToR) an 04/02/2021 on line Pirivesh
Portal, which was accepted by SEI8A, UP on 08/032/2021.

6. Terms of referance (ToR] were granted by SEIAA, UP on 06/04/2021 under violatian

category.

The crux af the matter Is that the project propenent applied during violation window perlad to
MoEFCC, Gul. Project propanent again applied anline application an the direction of SEIAL, UP and
got Terms of reference (ToR) from SEIAR, UP.

I view of abave, SEAC strangly recommeand for grant of environmental clearance in this tase,
SEAC does net find any relevant) legitimate point, which comes in way of grant of enviranmental
clearance,”

SEiAS opined to accept the récommendation of SEAC-1 to accord BC to the said praject. EC will
be iszued only after complying with the provisions of MoEFCC, Gol Natification 5.0, A04(E) dated
14.03.2017, which are a5 follows —

@) Para 13(3) - in cases of viofation, action will be taken against the project proponent by the
respactive State or State Pollution Control Board under the provisions of section 10 of the
Environment (Protection) Act, 1986 and further, no consent 1o operate or OCCURANGY
certificate will be Issued till the projact Is granted the environmental dearance,

b) Para 13(6] The Expest Appraisal Committee shall stipulate the implementation of
Environmental Management Plan, comprising remediation plen and natural and community
resource augmantation plan cormesponding to the ecological damage sssessed and economic
benofit derived due 1o violatlon as a condition of envitonmental dearance.

€l Para 13(7) The project proponent will be required to subrait a bank Buarantes equivaient to
the amount of remediation plan and Natural and Community Resource Augmentation Plan
with the State Pollution Control Board and the quantification will be recommended by Expert
Appralsel Cammittee and finalized by Regulatory Authority and the bank guzrantee shall be
deposited pricr to the grant of environmeantal clesrance and will be released after suzcessful
irmplementation of the remediation plan and Natural and Community Resource
Augmentation Flan, and after the recommendation by regianal office of the Mindstry, Expert
Appraisal Committee and approval of the Regulatory Authority,

ch ought t pd as a Catego
Project and gppraised by MOEF at the Central Leyel,

SEI&A noted the comments of SEAC-1 that -

~Han'ble NGT has passed an order dated 02/05/2022 in the above matters. The operating part of
order is as follows:

ancella 4] iental Clearances  for
Tehsil: Obra, District; Sonbhadra, UP within 10 Km of 3
LP wh Ve rate egory 'A’

4. In view of above, by @ seporote order of date, ‘Gensral Conditien” Fes been forind not to be
erplicable amd review applications hove been alfowed,

5. Vide urder doted 02.08.2021, the Tribunp! pbsened that sinee o repord wos sought in the Rewieys

Application No. 07/2021, the decision in the said review application wiif aovern all the motiers
ar the issue of distance from eritically poltuted are in question, including the sppeals ot hand.

’%3 Page 11 of 12



B, Accardingly, 10 wiew O] order in the oppicanon The Review Appicanon ma. 0777021 posed
separately taday, the ‘General Condition’ is nat applicable, the prafects cannot he held to be
category A, as contended by the appelionts.

The eppeals ore dismissed,
Al pendivg 1A s will alse stond disposed of.
The committer also went through the Ministry of Environment, Farests and Climate Change,
Gowt. of India, Motification no. 5.0. 2163{E), dated 09/05/2022. The MoEFCC mentioned is as follaws:

in the Schedule,- (I} egoinst item ifa), In column (5}, for the portion beginning with the words
“General Conditions shall apply except:™ and ending with the words “on account of inter-state
baundory”, the following shall be substituted, nomely:-

“Geneval Conditions shall apply except for mining of minor minerals.”;

SEIAR oplned that in view of SEAC-1 comments, the matter stands disposed of,

Assistant Nodal/Nadal Officer
SEIAA, UF

Bicdd papend ¥ larvialin b arie et ok
Chawat ey iy oo the tako® et

bt By SRR dirn g ihe sy
[Ajay Kumar Sharma) {Faras Nath) [Or. Rajiv Kumar Garg)
Member-Secretary Member Chairman
SEIAA SElAS SEiAA
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Date: 2022.04.13 17:21:54 IST
Reason:

Court No. - 2
e )

E-Case :- WRIT - C No. - 2139 of 2022

Petitioner :- Mahagun Real Estate Pvt. Ltd. Through its

Authorized Signatory
Respondent :- State of U.P. Department Of Environment,

Forest And Climate Change Thu. Prin. Secy. And 4 Others
Counsel for Petitioner :- Ashish Shukla
Counsel for Respondent :- C.5.C.,Ashok Kumar Verma

Hon'ble Devendra Kumar Upadhyaya,lJ.
Hon'ble Subhash Vidyarthi,J.

The Issue raised in this petition relates to the statutory or
otherwise competence of U.P. Pollution Control Board to levy
environment compensation.

It has been argued by Shri J.N. Mathur, learned Senior
Advocate assisted by Shri Siddharth Nandwani, learned counsel
appearing for the petitioner that neither the National Green Act
nor under the Environment Protection Act wherein the Pollution
Control Board has been created, confers any authority or power
or jurisdiction on the Pollution Control Board to levy
environment compensation.

Shri Ashok Kumar Verma, learned counsel for the respondent
has submitted that the impugned order has been passed in
compliance of some orders passed by the National Green
Tribunal. He has attempted to argue that it is not that such a
levy has been imposed by the Pollution Control Board without
there being any statutory backing.

Shri Verma remains inconclusive in his arguments.

Put up this case on 19.04.2022 as fresh. In the meantime, it is
directed that till the next date of listing, no coercive measure
shall be taken against the petitioner/firm.

Order Date :- 13.4.2022
Jaswant
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MEMORANDUM OF SETTLEMENT

This Memorandum of Settlement is entered at Noida on this 07" day of June, 2022
by and between:

For Mahaguapuiam Apariment Cxnars ASSOCIBLONS
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MAHAGUN REAL ESTATE PRIVATE LIMITED, Office No.A-19. Sector 63,
Noida (UP) - 201309, through its Director/ Authorized Signatory Mr. Amit Jain.
(hereinafter identified as “MREPL/ FIRST PARTY"”), which expression-shall - mean

and include all their assigns, successors, agents, nominees etc,
AND

MAHAGUNPURAM APARTMENT OWNERS ASSOCIATION. OFFICE AT
MAHAGUNPURAM, NH-24, Mehrauli, Ghaziabad, Uttar Pradesh- 201002
through its Authorized Signatory Mr.\/ (hereinafter identified as
“MMAOA/ SECOND PARTY?™), which expression shall mean and include all their

assigns, successors, legal heirs, agents, nominees etc.

o
No~ ‘as"*aw;:gaﬂy”. Parties shall unless repugnant to the context or meaning thereof mean
‘ 1 . l‘\ .Iﬂ . . . Kl .
«and’ include. their respective successors in interest, representatives, successors,

F 4 /
o W A STHE First Party is a developer who has inter alia developed residential project

- » pene Parties above are hereinafter collectively referred to as “Parties™ and individuall
y YMH!’PK y s

named “Mahagunpuram” situated at Village Mehrauli, NH-24, Ghaziabad.
Uttar Pradesh 201002 (hereinafter referred to as “Said Project” or “Project”).

B. The Second Party is a Resident Welfare Assoc_iation registered under the
Societies Act, 1860 which is named as “Mahagunpuram Apartment Owners
Association”. The Authorized representative of the Association/ Second Party
has been duly authorized vide resolution dated (o enter into present

Memorandum of Settlement (“MOS”).

C. Dispute and differences had arisen between the parties hereto and the Second
Party through its authorized representative Mr, Brij Mohan filed an original

application bearing no. 6/2018 titled as “Mahagunpuram Apartment Owners

b

Via o b

For Mahagunpuram Apartment Owners Associations KWP



Association Vs Ghaziabad Development Authority & Ors” with the following

prayer:

® Direct the respondent no. 1 to implement the Ghaziabad Development
Master Plan, 2021 and stop the construction and demolish any structure
in phase III of Mahagunpuram which is built on Green Area.

* Direct the respondents to stop and demolish the illegal the illegal
construction in the Ghaziabad Master Plan park and Green Area.

* Direct the respondents to strictly comply with the conditions ol the

Environment clearance Certificate and the Ghaziabad Development

Master Plan, 2021,
* Direct the respondents/ builder to provide for adequate Sewage
Treatment Plant (STP) as per the requirement of the society.
Direct the respondents/ builder to restore and restitute the Green Area as
\ per the Environment Clearances Certificate and the sanctioned map at

‘the cost of the Respondents / Builder.

the sewage water,
Any other or further order that this Hon'ble Tribunal may deem fit in the

interest of Justice.

D. The aforesaid original application bearing no. 6/2018 titled as “Mahagunpuram
Apartment Owners Association Vs Ghaziabad Development Authority & Ors”
has already been decided by Hon’ble National Green Tribunal vide order dated
20-08-2018.

E. In pursuance of the above order dated 20-08-2018, compliance report has been
filed by GDA on 10-12-2021. Compliance report has also been filed by UP
State PCB on 31-01-2021, During Inspection, status of green belts marked as
pockets A, B, C and D on the map approved by Ghaziabad Development
Authority were verified on ground. It was observed that encroachment in some
way or other has bW on green belts of pocket A, B and D.

Mmahagunwmm‘ s 7 o ”
\ President \\"\})J/
,Y\WW\ )

/Dlrect the respondent/ builder to provide adequate facility to discharge



F. That as condition for development of Group Housing Complex, GDA approved
plan leaving space admeasuring 8183 sq mtr for 45 mtrs wide driveway as per

Ghaziabad Master Plan 2021 and 7679.78 $q. mtrs. for Ghaziabad Master Plan

2021- Green Area, leaving balance plot area of 38767.22 sq mitrs lor the
construction of Group Housing Complex out of total plot area of 54630 5.
mtrs.

G. That 15% green area is to be considered upon balance plot area measuring
38767.22 sq mtrs which is 5815.08 8q. mtrs. The total green belt available
currently in the project is 4214 sq mtr (in pocket A,B,C,D).

H. That the first party had filed an application before State Level Environment
Impact Assessment Authority, Uttar Pradesh for amendment in EC -SEIAA
dated 22-03-2017 with the request to amend the condition no. 10 and the same

' "“hﬁli:en amended by SEIAA vide its order dated 19.05.2022 passed in Minutes

606" Meeting of the State Level Environment Impact Assessment

8P S Au orlty, U.P. (SEIAA).
'{"“f"_: : ;', I Tha‘ as per the amendment order dated 19.05.2022, 15% of the net plot area

\ =.".:_~ g e -buig j?/mg 3867.22 sq mtrs shall be compulsory made available for the green
.‘ o

~

evelopment which is 5815.08 $q. mtrs,

:}[/T.__Ug "Iﬁt the total construction made in green belt in pocket A, B, C and D is about
1601 sqm in which Roads, Generator and nearby PCC Flooring, passage near
swimming pool developed by the first party and temple construction in pockel
by the residents,

K. The Original Application bearing no. 139/2019 titled as “Mahagunpuram
Apartment Owners Association Vs Ghaziabad Development Authority & Ors”
has also been registered to consider the compliance report filed by Ghaziabad
Development Authority (GDA) in pursuance of order of Hon’ble National
Green Tribunal dated 20-08-2018 in O.A. No. 06/2018 and the same is pending
for adjudication.

L. In compliance of aforesaid order passed by Hon'ble National Green Tribunal,
the master plan green area has been developed and being maintained as green

belt

For Mahagunpuram Owners Associations WATH R ES :
A Presidenl



M. That most of the construction/ encroachment in green arca has been removed
and both the parties are aware of the fact that removal of any further

construction in green area of project near Generator, Temple, Electric Sub-

Station and Road will adversely affect the interest of more than 6000 residents
of the project and therefore both the parties have agreed (o settle the matter by
mutual discussion.

N. To amicably resolve the issue and keeping the larger interest of the allotiees/
residents uppermost, the First Party is ready to provide the total area
admeasuring 1601 sq.mtr in master plan green in the project to the second party
in lieu of construction made in pocket A, B and D on terms & conditions as

detailed hereunder.

NOW THIS MEMORANDUM OF SETTLEMENT WITNESSES AS
FOLLOWS:-

stér plan green in the project to the second party as described in Annexure - |

¢ Ay . . . o . . “
FAZINEAD w f;hrs settlement agreement in lieu of construction made in pocket A, B, C

segd Ive U 3

d
'lh‘i;at both the parties shall also file an application before competent authority
e P> requesting not to demolish Generator, Temple, Electric Sub-Station and Road
in the project and the first party upon receipt the consent from the residents/
AOA as per Uttar Pradesh Apartment (Promotion of Construction, Ownership
and Maintenance) Act, 2010 (as amended up-to date) shall also file a revised
layout plan before Ghaziabad Development  Authority (“Authority”) 1o
regularize/ compound the construction of Generator, Temple, Electric Sub-

Station and Road which has been made in green area of the project.
3. The Second Party hereby further undertakes that he shall file necessary reply /
counter / applications / affidavits / statements, if required, before Hon'ble
National Green Tribunal in Original Application bearing no. 139/2019 titled as

“Mahagunpuram Apartment Owners Association Vs Ghaziabad Development

For Mahagunpuram Apariment Owners Associations N x>
ANy \M

President



Authority & Ors” to the effect that their grievances regarding green area of the
project have been amicably redressed and they has no grievance or complaint

against the First Party or its Director/s or its employee/s regarding Green Area

of Mahagunpuram Project

4. That the present Settlement has been arrived at between the parties without any
coercion, undue influence or any other pressure. All the parties have signed this
Settlement on their own freewill and after carcfully going through all the terms
and conditions as settled hereinabove.

5. The Parties hereto confirm and declare that they have voluntarily and of their

?\D’YAR n free will arrived at this Settlement. And the same is not barred under any

Ay
itnesseth thereof, the parties herein have signed this Settlement on the

date month and year mentioned above
FOR FIRST PARTY

MAHAGUN REAL ESTATE PVT LTD

e RAALIA 721 1 OTAT I A
!;?‘“q IMSUIN AL CO A

AUTHosz

FOR SECOND PARTY

MAHAGUNPURAM APARTMENT OWNERS ASSOCIATION

For Mahagunpuram Apariment Owners Associal ore
N\

: .
AUTHORIZED SIGNATOR \g

Witnesses: N /1‘-%
‘ 7?{ £ -»’)4—7-19
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MAHAGUN ENGINEERS ® CONTRACTORS & BUILDERS

A NasAZ TMEY Druseiee

Regd Ofca  €©.227 Vivek Vikar Phase . 1 Delhi - 110005
CIN. UAS2000L 2008PTC 174067

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED (N THE MEETING OF BOARD OF DIRECTORS OF
MANAGUN REAL ESTATE PRIVATE LIMITED HELD ON TUESDAY 12 DAY OF APRIL 2022 AT 11.00 AM. AT TS
REGISTERED OFFICE AT C-227, VIVEK VIHAR, PHASE-1, DELHK 110095 o A RS ¥,

“RESOLVED THAT Mr Amit Jain and Mrs. Shruti Jain, Direcior of the company be and ars hershy sevarally
authorized to make, prepare, sign , executs, submit any deeds or documents and to do all acts and deeds for and
on behalf of the company.”

Certified as True
For Mahagun Real Estate Private Limited

Amit Jain
Director
DIN: 00316016

P e e et e A S
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VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW
DELHI
ORIGINAL APPLICATION NO. 139 0of 2019
(Earlier O.A. No. 06/2018)
IN THE MATTER OF:

Mahagunpuram Apartment Owners Association ..... Applicant
Versus
Ghaziabad Development Authority & Ors. ..., Respondents

KNOW ALL to whom these present shall come that I/We, M/s Mahagun Real
Estate Pvt Ltd the above named do hereby nominate and appoint Mr. Sidharth Joshi,
Advocate (hereinafier called the advocate/s) to be my/our advocate in the above —
noted case authorize him, to act and appear for me/us in the above
Petition/Appeal/Suit/Reference and on my/our behalf to conduct and prosecute (or
defend) the same and all proceedings that may be taken in respect of any application
connected with the same or any decree or order passed therein, including
proceedings in taxation and application for Review, to file and obtain return of
documents, and to deposit and reccive money on my/our behalf in the said
Petition/Appeal/Reference Suit and in application for Review, and to represent
me/us and to take all necessary steps on my/our behalf in the above matter. I/We

agree to ratify all acts done by the aforesaid Advocate in pursuance of this

uulhorily.
Dated oy{ﬁ this theevooo TG day
of... ... /.o'y Qs 2022

‘\ \SJ

: .Y,
Accepted: o\ 0
N\ W
( %//zr(};'//&,
Advocate' (Client)
27/76, Street No. 8
Vishwas Nagar Shahdara Delhi-32
Chamber- 337, Lawycrs Chambers |

Delhi High Court, New Delhi
+O19818509714, +91-11-22306536

, For mw

M) M/s Mahagun Redl state Pvt Lid

MTE PVT LTD.

Authorised Signatory
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